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PREFACE

This Publication contains a brief resumé of work done in the
Fourteenth Lok Sabha during the Eighth Session i.e. from the
24th July to 25th August, 2006.

NEW DELHI; P.D.T.  ACHARY,
October, 2006 Secretary-General.
Asvina, 1928 (Saka)
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1. DURATION OF SESSION

(1) Date of Commencement : *24.7.2006

(2) Total Number of days of Session : 33

(3) Number of Actual days of Sittings : 22

(4) Date of Adjournment sine-die : **25.8.2006

(5) Date of Prorogation : 30.8.2006

* The first sitting commenced with the playing of National Anthem.

** Originally, the Session was scheduled to conclude on 30 August, 2006. However,
the session concluded on 25 August, 2006, as per the decision taken in the meeting
of Hon'ble Speaker with Leaders of Parties held on 28.7.2006 to cancel the sittings
fixed for 28th, 29th and 30th August, 2006. In order to compensate the loss of time
due to cancellation of above sittings it was decided that the House will sit late upto
8 p.m. daily from 1st August, 2006 to 18th August, 2006 which was accepted by all
Leaders of Parties. The sitting ended with the playing of National Song.
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SUMMARY

1. Bills pending at the end of last Session 27
2. Bills introduced 8
3. Bills opposed at introduction stage 3
4. Bills passed by Rajya Sabha and laid on the Table 7
5. Bills passed by Rajya Sabha and returned by Lok Sabha with

amendments Nil
6. Bills returned by Rajya Sabha with amendments and laid on

the Table of Lok Sabha Nil
7. Bills passed 17
8. Bills negatived Nil
9. Bills withdrawn Nil

10. Bills—part discussed Nil
11. Motions for adjournment of debate on the Bills adopted Nil
12. Bills referred to Select Committee Nil
13. Bills referred to Joint Committee Nil
14. Bills reported by Select Committee Nil
15. Bills reported by Joint Committee Nil
16. Bills originated in and referred to Joint Committee by

Rajya Sabha in respect of which  motion for concurrence
were adopted by Lok Sabha Nil

17. Bills referred to Standing Committees by Chairman/Speaker 10
18. Bills reported by Standing Committees 4
19. Bills pending at the end of Eighth Session of  Fourteenth

Lok Sabha 25

7
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SUMMARY

(Private Members' Bills)

1. Bills pending at the end of the last session 168

2. Bills introduced 24

3. Bills withdrawn 2

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills part-discussed 1

7. Bills pending at the end of the Session vide para
No. 2864 of Bulletin-Part II, dated 11.9.2006. 190

16
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6. DIVISION

Sl. Date Subject-matter Brief Final Remarks
No. question Result

on which
Division
was
sought

1. 31.7.2006 The Parliament (Prevention of on the Adopted By Operating
Disqualification) motion for Ayes: 247 AVR machine
Amendment Bill, 2006, as passing Noes : 79
passed again by Abst: Nil
Rajya Sabha moved by
Shri H.R. Bhardwaj,
Minister of Law and Justice
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MOTIONS UNDER RULES 191 AND 342

SUMMARY

No. of notices received : 505

No. of motions admitted : 192

No. of motions discussed : 1

No. of discussions completed : 1

No. of discussions remained part-discussed : Nil

Total time taken : 30 minutes
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9. OBITUARY REFERENCES

Sl. Name of Member Date of Date of ObituaryTime Taken
No. Death/ References

Occurrence H. M.

1 2 3 4 5

1. Shri Pravinsinh Solanki 24.04.2006
(Member, Third to Fifth Lok Sabhas)

2. Shri P. Narasimha Reddy 14.06.2006
(Member, Fifth Lok Sabha)

3. Raja P. C. Deo Bhanj 19.06.2006 24.07.2006 0 07
(Member, Third Lok Sabha)

4. Reference to the earthquake 27.05.2006
that struck Indonesia's Java and
Island and Tsunami 17.07.2006

5. Reference to the seven bomb 11.07.2006
blasts that occurred in suburban
trains in Mumbai and grenade
attacks on tourists in Srinagar

6. Shri S. M. Guraddi 23.07.2006
(Member, Eighth Lok Sabha)

7. Reference to the incessant — 31.07.2006 0 04
rains which resulted in floods in the
States of Maharashtra and
Gujarat causing large scale
damage to property

8. Reference to the tragic incident of 30.7.2006
fire which broke out in a building
in Manama, Bahrain in which
16 Indians died

9. Dr. (Smt.) Phulrenu Guha 28.07.2006 02.08.2006 0 03
(Member, Eighth Lok Sabha)

10. Shri Suraj Bhan 06.08.2006 07.08.2006 0 03
(Member, Fourth, Sixth, Seventh
and Eleventh Lok Sabhas)

11.* Shri Kondapalli Paidithalli Naidu 19.08.2006 21.08.2006 0 05
(Sitting Member)

*House was adjourned for the day without transacting any business.
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12. Ustad Bismillah Khan 21.08.2006 21.08.2006 0 05
(Veteran Shenai Maestro)

13. Shri Yoganand Saraswati 23.07.2006
(Member, Tenth Lok Sabha)

14. Shri K. A. Rajan 17.08.2006
25.08.2006 0 01

(Member, Sixth and Seventh
Lok Sabhas)

1 2 3 4 5
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10. PAPERS LAID ON THE TABLE

(a) By Government ..................................... 930

(b) By Private Members ............................. Nil
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11. PANEL OF CHAIRMEN

Sl. Name of Member Date of Nomination
No.

1. Shri Giridhar  Gamang

2. Dr. Satyanarayan Jatiya

3. Smt. Sumitra Mahajan

4. Dr. Laxminarayan Pandey

18.3.20065. Shri Balasaheb Vikhe Patil

6. Shri Varkala Radhakrishnan

7. Shri Arjun Charan Sethi

8. Shri Mohan Singh

9. Smt. Krishna Tirath

10. Shri Devendra Prasad Yadav
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12. PETITIONS

Petitions presented by Members..................... Two
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13. QUESTIONS

(I) Starred Questions

(a) Number of Questions put down in 439*
Question Lists for oral answer

(b) Number of Questions orally answered 57

(II) Short Notice Questions

Number of Questions put down in 1
Short Notice  Question List

(a) Number of Short Notice Question 1
orally answered

(b) Number of Short Notice Question NIL
Laid  on the Table of the House

(III) Unstarred Questions

(a) Number of Questions put down in 3675**
Question Lists for written answers

(b) Number of Questions for which written 4057
answers were laid on the Table including
those put down for oral answers but were
not called for answer or the Member  was
absent

* Excluding five Starred Questions postponed from 8.8.2006 to 22.8.2006 and one
SQ postponed to next  session.

** Excluding one Unstarred Question deleted.
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14. RESIGNATION BY MEMBER

Name of State Constituency Date on which Remarks
Member accepted by

Speaker

Shri Bir Singh West Bengal Purulia 30.05.2006 Resigned on
Mahato 22.05.2006.

Announcement
was made in the
House on
25.07.2006.
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SUMMARY

(Private Members' Resolutions)

1. No. of Resolutions received : 06

2. No. of Resolutions discussed : 1

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which : NIL
debate was adjourned

7. No. of Resolutions part-discussed : 01
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SHORT DURATION DISCUSSIONS UNDER RULE 193 ON
MATTERS OF URGENT PUBLIC IMPORTANCE

SUMMARY

No. of notices received : 500

No. of discussions admitted : 5

No. of discussions completed : 4

No. of discussions remained : 1
part-discussed
Total Time Taken : 23 hrs. 31 minutes
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(ii) Matters Under Rule 377

Position regarding receipt of replies from Ministries during
Fourteenth Lok Sabha (as on 10.10.2006)

Total Number No. of replies sent to Percentage of
of Matters members by Ministers replies sent to

raised and copies endorsed to members by the
Lok Sabha Secretariat Ministers

First Session 35 35 100.00
(2.6.2004 to 10.6.2004)

Second Session 220 214 97.27
(5.7.2004 to 26.8.2004)

Third Session 188 175 93.08
(1.12.2004 to 23.12.2004)

Fourth Session 365 268 73.42
(25.2.2005 to 13.5.2005)

Fifth Session 273 198 72.52
(25.7.2005 to 30.8.2005)

Sixth Session 265 208 78.49
(3.11.2005 to 23.12.2005)

Seventh Session 435 257 59.08
(17.2.2006 to 23.5.2006)

Eighth Session 232 70 30.72
(24.7.2006 to 25.8.2006)
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(iii) Statement showing the time lost owing to Interruptions in the
House during Eighth Session of Fourteenth Lok Sabha

Date Time lost Time lost due to Remarks
due to adjournment of

Interruptions the House
following

Interruptions
H M H. M.

1 2 3 4

24.7.2005 0 17 5 24 Interruptions started at 1119
hrs. and continued upto
1136 hrs. At 11.36 hrs.
Lok Sabha adjourned for
the day.

25.7.2006 0 11 - - Interruptions started at
12.38 hrs. and continued
upto 12.42 hrs.

Interruptions started at
12.44 hrs. and continued
upto 12.46 hrs.

Interruptions started at
12.47 hrs. and continued
upto 12.48 hrs.

Interruptions started at
15.38 hrs. and continued
upto 15.42 hrs.

27.7.2006 0 51 0 35 Interruptions started at
12.38 hrs. and continued
upto 12.25 hrs. Lok Sabha
adjourned at 12.25 hrs to
meet at 13.30 hrs.

Interruptions started at
14.10 hrs. and continued
upto 14.14 hrs.

Interruptions started at
14.21 hrs. and continued
upto 14.47 hrs.

Interruptions started at
15.43 hrs. and continued
upto 15.49 hrs.
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Interruptions started at
15.56 hrs. and continued
upto 16.09 hrs.

28.7.06 0 09 - - Interruptions started at
13.18 hrs. and continued
upto 13.27 hrs.

31.7.06 0 10 - - Interruptions started at
14.43 hrs. and continued
upto 14.46 hrs.

Interruptions started at
15.10 hrs. and continued
upto 15.15 hrs.

Interruptions started at
15.27 hrs. and continued
upto 15.29 hrs.

1.8.2006 0 18 5 37 Interruptions started at
11.03 hrs. and continued
upto 11.16 hrs. Lok Sabha
adjourned at 11.16 hrs. to
meet at 11.30 hrs When at
11.32 hrs. Lok Sabha
reassembled, interruptions
again continued upto 11.34
hrs. At 11.34 hrs. Lok Sabha
adjourned to meet at 12.00
hrs.

When the House met at
12.00 hrs., interruptions
started again and continued
upto 12.03 hrs. Admist
interruptions from 12.00 to
12.03 hrs. papers were laid.
At 1203 hrs. House
adjourned for the day.

2.8.2006 0 4 - - Interruptions started at
11.03 hrs and continued
upto 11.06 hrs.

Interruptions started at
14.07 hrs and continued
upto 14.08 hrs.

1 2 3 4
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4.8.2006 0 8 5 22 Interruptions started at
11.20 hrs. and continued
upto 11.21 hrs. Due to
interruptions, Lok Sabha
adjourned at 11.21 hrs. to
meet at 15.00 hrs.

Interruptions started at
15.06 hrs. and continued
upto 15.09 hrs. At 15.09 hrs.
Lok Sabha adjourned to
meet at 15.30 hrs.

Interruptions started at
15.34 hrs. and continued
upto 15.38 hrs. At 15.38 hrs.
Lok Sabha adjourned for
the day.

7.8.2006 0 25 4 45 Interruptions started at
11.08 hrs. and continued
upto 11.23 hrs. At 11.23 hrs.
Lok Sabha adjourned to
meet at 11.45 hrs.

Interruptions started at
12.03 hrs. and continued
upto 12.04 hrs. At 12.04 hrs.
Lok Sabha adjourned to
meet at 14.00 hrs.

Interruptions started at
14.06 hrs. and continued
upto 14.10 hrs.

Interruptions started again
at 14.21 hrs. and continued
upto 14.26 hrs. Admist
interruptions, business of
the House was transacted
between 14.26 to 14.33
hrs. At 14.33 hrs. Lok Sabha
adjourned for the day.

10.8.2006 0 5 5 53 Interruptions started at
11.03 hrs. and continued
upto 11.06 hrs. At 11.06 hrs.
Lok Sabha adjourned to
meet at 11.30 hrs.

1 2 3 4
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When the House met at
11.30 hrs., interruptions
started again and continued
upto 11.31 hrs.  Due to
Interruptions Lok Sabha
adjourned at 11.31 hrs. to
meet at 13.00 hrs. When the
House reassembled at
13.30 hrs. Interruptions
again started. Due to
continued Interruptions
Lok Sabha adjourned at
13.31 hrs. for the day.

11.8.2006 0 3 0 57 Interruptions started at
11.00 hrs. and continued
upto 11.03 hrs. At 11.03 hrs.
Lok Sabha adjourned to
meet at 12.00 Noon.

22.8.2006 0 17 0 53 Interruptions started at
11.04 hrs. and continued
upto 11.05 hrs. At 11.05 hrs.
Lok Sabha adjourned to
meet at 11.30 hrs.

Interruptions started at
11.32 hrs. and continued
upto 11.36 hrs.

Interruptions started at
11.39 hrs. and continued
upto 11.46 hrs.

Interruptions started at
11.49 hrs. and continued
upto 11.51 hrs. At 11.51 hrs.
Lok Sabha adjourned to
meet at 12.00 Noon.

Interruptions started at
12.51 hrs. and continued
upto 12.54 hrs.

Due to Interruptions in the
House, Lok Sabha
adjourned at 17.41 hrs. to
meet at 18.00 hrs.

1 2 3 4
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23.8.2006 0 30 0 34 Interruptions started at
11.00 hrs. and continued
upto 11.22 hrs.

Interruptions again started
at 11.25 hrs. and continued
upto 11.26 hrs. At 11.26 hrs.
Lok Sabha adjourned to
meet at 12.00 Noon.

Interruptions started at
14.02 hrs. and continued
upto 14.07 hrs.

Interruptions started at
14.24 hrs. and continued
upto 14.26 hrs.

24.8.2006 0 12 1 50 Interruptions started at
11.03 hrs and continued
upto 11.08 hrs. At 11.08 hrs.
Lok Sabha adjourned to
meet at 11.15 hrs.

Interruptions started at
12.11 hrs. and continued
upto 12.14 hrs. Interruptions
again started at 12.16 hrs.
and continued upto 12.17
hrs. Lok Sabha adjourned
at 12.17 hrs. to meet at
13.00 hrs.

Due to Interruptions, Lok
Sabha adjourned at 14.00
hrs. to meet at 15.00 hrs.

Interruptions started at
15.09 hrs. and continued
upto 15.10 hrs.

Interruptions started at
15.36 hrs. and continued
upto 15.38 hrs.

25.8.2006 0 6 1 13 Interruptions started at
12.46 hrs and continued
upto 12.48 hrs. At 12.48 hrs.
Lok Sabha adjourned to
meet at 13.00 hrs.

1 2 3 4
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Interruptions started at
14.32 hrs. and continued
upto 14.34 hrs.

Interruptions started at
14.37 hrs. and continued
upto 14.59 hrs. At 14.59 hrs.
Lok Sabha adjourned to
meet at 16.00 hrs.

Total 3 46 33 03

1 2 3 4

Time calculated on the basis of the House i.e. from 11 A.M. to 1 P.M. and from 2 P.M. to
6 P.M.
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(iv) Statement indicating matters raised after Question Hour and
the time taken thereon during Eighth Session

of Fourteenth Lok Sabha

Date Number of Number of Members who Time Taken
matters raised spoke H. M.

24.7.2006 Nil Nil Nil

25.7.2006 12 12 0 16

26.7.2006 31 33 1 29

27.8.2006 Nil Nil Nil

28.7.2006 23 28 0 57

31.7.2006 2 22 0 39

1.8.2006 Nil Nil Nil

2.8.2006 16 55 0 56

3.8.2006 38 62 2 00

4.8.2006 Nil Nil Nil

7.8.2006 Nil Nil Nil

8.8.2006 16 35 0 46

10.8.2006 Nil Nil Nil

11.8.2006 20 29 0 56

14.8.2006 15 26 0 40

17.8.2006 21 33 1 28

18.8.2006 36 55 1 23

21.8.2006 Nil Nil Nil

22.8.2006 10 26 0 37

23.8.2006 54 68 2 12

24.8.2006 *21 30 0 56

25.8.2006 *37 50 0 40

352 564 15 55

*Includes 12 and 27 matters treated as laid on 24.8.2006 and 25.8.2006 respectively, as
per direction from the Chair.
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(v) Statement made by Minister under Rule 199 during Eighth
Session of Fourteenth Lok Sabha

Brief Subject Name of Minister Date Time Taken

H. M.

Statement in explanation Shri A. Narendra 25.8.2006 00 08
of resignation from the
office of Minister of State
in the Ministry of Rural
Development
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20. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE EIGHTH SESSION

OF  FOURTEENTH LOK SABHA

Business Time taken Percentage of the
total time taken

1 2 3

H M
ADJOURNMENT MOTION 06 06 4.90

BILLS

(a) Government Bills 33 22 26.80

(b) Private Member's Bills 03 55 3.15

BUDGETS—

(a) Railway Budget 04 49 3.87

(b) General Budget 06 06 4.90

CALLING  ATTENTION  NOTICES 05 36 4.50

DISCUSSIONS—

Short Duration Discussions (Rule 193) 23 31 18.90
Discussion under Rule 191 00 30 0.40

MATTERS OF URGENT PUBLIC IMPORTANCE 10 42 8.59

MATTERS UNDER RULE 377 02 38 2.12

MOTIONS—
Motions under Rule 388 00 08 0.10

QUESTIONS 13 12 10.60
Short Notice Question 00 18 0.24

RESOLUTIONS—
Private Members' Resolutions 02 24 1.92

STATEMENTS—
Rule 372 and Direction 73A 00 56 0.75

OTHER MATTERS such as Oath
or Affirmation, Paper Laid 10 17 8.26
on the Table, Obituary References,
Questions of Privileges, Points of Order,
Personal Explanations etc.

TOTAL 124 30 100
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21. VACATION OF SEATS

Sl. Name of Member, Date on which Remarks
No. Constituency and State seat became vacant

1. Shri Bir Singh Mahato 30.05.2006 Resigned on 22.05.2006.
(Purulia – West Bengal) Accepted by H.S. on

30.05.2006. Announcement
was made in House on
25.07.2006.

2. Shri Kondapalli Paidithalli 19.08.2006 Died on 19.08.2006.
Naidu Obituary reference was made

in the House on 21.08.2006.
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